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Heard Mr.S.Ramakrishna Rae, learned ceunsel [er

applicant amd Mr.V.Bhimanna, learned counsel for the

2. The applicant was appointed in railway service
on 4-6~53, Fer his unautherised absence he was remev
service en 17*06%5% by the AEN/North/Secunderabad thrj
preceedings Ne.1/B/12/66 dated 11-05-77 which was cor
to him bf his immediate Centrelling Superviser viz.,

vide letter Ne.MA/16/76 dated 14-05-77 (Annexure-IV).

applicant made representgtion te the respondents, It
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Bs.230/~ and that his next increment due was from 1=-11
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as a fresh entrant fixing his pay at the minimum ef t

granting increment thereen en that basis.
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4, In similar cases where the removed employee was

back on duty as a fresh entrant it was held by this T

“In OA.281/9§]decided on 4-2-94 it was h
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®eld by

this Tribunal that if an empleyee is remeved frem service
-

and §ubsequent1y reinstated on the-basis of his
review or etherwise as a fresh entrant, thé@@rd
him as a frésh entrant in service s in disrega
recru;tﬁenf rules, i.,e,, without considering th
other eligible cendidates fer the sgaid pﬁéﬁ?ﬁ}I
this, it wgs further held in that OR that :;ard
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The present csse is one such case, Hence, ye see no resson te

differ from the view alread§ taken in a similar cace.| The learned
ceunsel for the respondents submitted that tﬁis c;se s squarely
cevered:by the judgement of this Tribunal in OA.215/84 decided en
.2-3-95.f Hewever he submitted that as ﬁg:yas reinstated in service
en 17-11~-77 the Tribunal cannet exércise jurisdiction|as it came
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into being only in 1985.
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g A

enly his pensien was paid st a reduced rate taking (se¢end spell

of service: Hence, it has to be held that the cause ¢f action

v
" arese %ﬂ‘enlyL}987 and net 1977 as submitted by the respordents®




”

in 1987, we do not see any reasen te up-held the cont

7. The respondents authorieies zre free te check t

-

-

(3

ceunsel. As the Tribunal had jurisdiction te deal wu[h cases
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6. In view of the abcve, the fellewing direction i
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7 ‘?r "
this OA i.,e,, 11-10-95,

dates befere deciding the qualifying sefvice in accer

the directions as given abeve,

The pensien

the teotal
m. He is

filing of

he abeve

dance with

e, Tﬁe OA is dispesed ef at the admiésion stzge itpelf as

abeve. Ne cests,

R) 5 (R. RANGARAJ|
¢ T__.JO MEMBER ( ADMN

AR

7 A
JUDL.,)

C

(B.S. JAI P

Dated L The 26th Nevember 1996,

e N AER S e e e G eme gemm WP e W ) OE S

spr




1

LI

W 1 AR Iy N ¢ o
35, o ;
<::f> o -

(R N . O T2 LI
TYPZD BY . CHECKZD 3Y
CIMPLIRED 3Y : APIRIMID 8Y

THZ CINTRAL AOMINISTR.TIVZ TRIBUNAL
HYDZIR:3-D BINCH HYDIRAS .0

CTHE HON'BLE SHRI RURANGARA A N: M{A)

AND

THZ HIN'S5LZ 5HRI -B.S. JxI SR ?JF 3+ R
- m(3)

L} 4+
LI

D:TID: 26 /“/94

-aqofﬁ/ﬂunrfmer

JC.R/RLE Lo

g.A ..NG. /4—/0 0/571;

AITTID AD INTIRINM DIRECTIONS 153020
ALLNUED

DIS2055D OF WITH DIRECTIONS

CIEMIS3ED | |

DISINRII0 45 YITHORMYHN
GROTREDYREITCTEO

NG GROTR NS T% COSTS.

‘ I1.COURT
TYLKR . - ' .

et
27 gomafim sfgey
Contref Adminisirative Tribunal

Sryer (DESPATCH

18DEC 199 ‘\N%/

geoary amrdys
HVDEBABADBENCH

La






